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7 “BLFORE THE CONTRAL AOMINISTRATIVE TRIBUNAL: ALLO BENCH
ALL AHAR AL
’ JATEUs ALLD, On this | 16th  day ef April,ss
RAM s Hen'ble Mr O S Baueja, a,m,
Hen'ble Ar 3 P Sharma, J.M.
.-.-‘--‘B-BG.'B.B‘-.&CBI---I
Wia. Soicatias W .00
ORIGINAL APPLICATION NO.138 OF 1982,
(1) The Oivisienal Railuay Manager
Central Railway
Jhansi,
(2) Unien sf India, threush
General Manager
Centra]l Ratlway
Btlliﬂy V.T.
( CIA 3hri V K Ceel ) e &PlicaﬂtSO
Versus
(1) Prescrimsd Autherity, undsr Payment
of Wages Act/Assistant Labeur Cemmissiener
' Jhansi,
(2) Ratra S/e Sri Sambalia, R/e
Gualteli, Jhansi
+»+« Respendents,
O ROER
(By Han'ble Mr 0 S Baveja, A.M,)
Nene is pressnt fer the applicant,
2, This D.A, has peen filed against the erder

dated 17,87.%1 passey by the Prescripesd Autherity under
Fayment of Jages Agt directing the @pplicant, ts pay a sum
of Rs,7897,.50 teswurds wagss ef Resp Ne.2 i,e, Sri Ratna

e zJ'
alepguith damagus of R8.23,693/- with cest ef applicaﬁaiy' N
I8 b

3. Metices were issusd te the respendents but ne

CA has been filed se far., Q@
¢¢2/-




)
>
¢

- 2 -

Applicants :&3{ filed - m & Ne.848/9p making
4 praysr te permit withdrawal ef the CBehs in view of the
léw laid deun by Han'ble Supreme Ceurt &R in the case ¢f

K P GUPTA s, CONTRGLLER QF PRINTING ANu STATIONARY .

We have gens threueh the Judgement of the Hen'ple Suprems
Court referred te, 1In view of what is held in this judgement,
pressnt 0,4, challenging the erasr ¢f the prescrised
Autherity is net maintainable Befere the Tribunal.. In view
of this, the praysr te withdraw the oA, i3 allewed and

C.A, is dismissed as withdrawn, Hewever, it ia pravicges

that the applicants are at liverty tes sewsk remedy pofpre

the apprapriate ferum,

5. Interim stay erder granted en 24,2,87 stands

vacated,
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J., A M,
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